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CENTRAL ADMINISTRATIVE TRIBUNALZ J ABALPUR BENCH® ABALPUR
Original Application No. 94/2001
: Jabalpur, this the 13th day of February.2004
i
Hon'ble Shri M.P.singh, Vice Chairman
Hon'ble Shri G.Shanthappa, Kember (J)
g Anoop Rumar Verma,
" T.NO. 1957/ME’
Store Keeper. WeleSes
Gun Carriage Factory,
J abalpur ) . seeApplicant
(By Adgocates~ Shri Bhoop Singh)
=yersug=
1. Chairman,
Ordnance ractory Board,
10-4, Shaheed Khudiram Bose RoOad,
Calcutta = 700 001.
S General Manager,
Gun Carriage Factory,
Jabalmare
3 The Union of India through
Secretary,
Defence Department,
New Delhi. e+ +Regpondents
i (By Advocates= Shri S.A.Dharmadhikard)
4 ORDER (ORAL)

By M.P.Singh, Vice Chairman -

By filing this O.A., the applicant has sought

a direction t0 quash'the penalty order dated 13. 6.2000
(Annexure 4-15) and appellate order dated 22.9.2000

and give the benefit as esrlier"and ikr further relief
“to direct the respondents that the increment which

i_a reduced, the same may be restored and give regular
payment.'
2. The brief facts of the caseare that the apﬁlicant

is working as Store Keeper under the respondenmt no. 2
General Manager, Gun Carriage Factory. He was issued

Ma chargesheet dated 16e02.1995. The charges levelled )
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against t he applicant were as unders=

(1) Threatening to agsault the superior offcer.

(11)  Abusing the superiar officer with unparliamentary
language and trying to assault him with an
iron rod.

(111) Trying to sneak-out of the factory without
proper gate pass thus violating the mustering
instructions.

3 An- enquiry officer had been appointed to

investigate the chrrges levelled againgt the applicant.

The enquiry offier conducted the emuiry and concluded

the same. The enquiry officer filed his report with

the ﬁ.ndings that the charge_s levelled against the

applicant are proved. The said findings of the emquiry

officer were sent to the applicant for aubmitting his
representations He has submitted:his repregsentation.

The disciplinxry suthority after comidering his

representation and findings of the enquiry officer,

has imposed the penalty on the applicant to reduce his

pay by two stages i.e. from Rs. 3585 to Rs. 3425/-

for a period of one yeat'with cumlativeeffect.

4e The applicant has filed an appeal before the

appellate authority,against the orfer of the disciplinary

suthority passed on 13.06‘.‘2000, vide his appeal dated

11.7.2000. We find that mumber of issues have been

raigsed by the applicant in his appeal. The appellate

authority vide order dated 22.,09.200Q has rej ected tle
appeal of the gplicante We £ind that the appellate
authority has not dealt with all the issues raised by
the aplicant in the order dated 22.09.2000 while rejecting
the appeal. ﬂéhe appellate authority has not applied

his mind and has mot considered all the issues raised

by the applicant inhis appeal. The order passed by the

appellate authority is, therecfore, not a speaking ang
reasoned orders hence cannot be sustainable in the eye

of law. We, therefore, quash the appellate authority's
W%1«0::6431- dated 22.09.2000 and remit the cage back to theA
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appellate authOrity to congider all the issues raised
by the applicant in his appeal by passing a speaking,
detailed and reasoned order within a period of three
months from the date of receipt of a copy of thig
order with communication to the applicant. »

54 With the above directions, the 0.4. is disposed

of with no order as to cOgtae

(@ 4/Shant happa) (H.goSiVN;Z:)\‘

Judicial Member Vice Chairman
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